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CENTRAL AD INITRTIt/E TRIBUNAL 

CALCUTTA BENCH 

M.A. 17 of 1997. 
( O.R 1510 of 96) 

present : HON'BLE DR. B.C. SARllA, ADP1INISTRATIVE P1EFIBER. 

HON'BLE llR. U. PURKAYASTHA, JUICIRL MEMBER S  

RUMA PMRBPIT (Nea Guha) 

Vrs •  

UNION OF INDIA & ORS. (E,Rly) 

For 9pplicant : llr, B fjkherjee, Counsel. 

For respondents :Mro C. S5maddar, Counsel. 

Heard on : 	 Ordered on : 20.2,98. 

"-7 S  

AM. 

1. 	This l.A USS filed for amendment in the 0,A No. 1510 of 

1996. We find that that application was wit'hdawn and in this 

reard Dder was paSsed by this Tribunal on 6.11.1991. On that 

date sinCe (l.A was not listed, no order was passedregarding 

disposal. 

2 	 Mdordifl' 'iy, M.A. has become inf'ructuous and it is 

dism edwi out passing any order as 

tOCO5tS.G_ 

MEM (3) 	 MEMBER (A) 
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